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IN- THE CENTRftL ADnlNISTRftTIVE TRlBUNAl.
principal bench

NEuJ DELHI

O.A. Ho. 450/96 , . 29-10-1996
Hpn*bla Smt, takshmi Suaminathan, Hambar (3)
Smt, Ishujar Pyari,
u/o late Shri Hool Chand
H.No. 153/24, Cagdish Colony,
RQhtak(Haryana) ...Applicant

(By Adv/ocat0-Shri P.H.Ahlauat )

I. Union of India, through
the Ganl.flanagsr, Northern Railway,
Baroda House, Neu ■jelhi-"1 ,

2. The Divisional Railway Manager,
Northern Railway, State Entry Road,Neu Dslhi-1 Raspondents

(By Advocate Sh.Rajeev Sharma )
ORDER -(ORAL) .

'  (Hon'ble Sm t. L ak shmi Suaininathan , Meintaer (3)
This application has been filed by the uidow

of the deceased amployee for the follouing reliefs.—
The Hon'ble Tribunal may be pleased to direct
.the Respondents to pay , the amount of Family
P en si 0 n to the ap p 1 ic eri t an d the am o unu oi F.r.,
Death Gratuity ,xDepositB Link Insurance, Death
Insurance, Pay fOr.r 24 days alpngwith simple
interest from' the date these became due to
31.7.94 and uith interest at the rate of 18^
from 1.8.94 till the actual payment to the
applicant, her son and her daughter os per
judgment of Hon'ble Addl.District Dudge dated
30. 7.85, immediately.

2. 3^ri Rajeev Sharma, learned counsel for the

respondents haSfc submitted letters from the D.R.M. Office
New Delhi dated 4.10.1996 and 28.10.1996 with a copy to

the learned counsel for the applicant. These letters are

taken on record. Shri Ah.lawat,learned counsel for the

applicant has drawn attention to the letter dated 24.2.1961

issued by the respondents (Ann.A.2)JHe has also produced a
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isertificatB from the flseistant Collector of Estates duty,
Rohtak, dated 27,5.1901 in uhich the amount of retirement
benefits due to the applicant has • been recorded uhich he
submits is based on the infermation given by the respondents
thomsBlues, This.; is^tal,en on record. In particular, ha
submits that, the respondents have submitted, that the pay
of 24 days at the, rate of 9qO/-P.M. due to the deceased
employee before his death on 24.7.1980 is lb 668/-

./ , ■ 2- In Vieu of the above facts and oiroumstonces of the
case, all due,paymgnts,to the applicant shall be arranged to
be paid to, her by the respondents, ui thin a period of one month
from, the data pV , receipt of a Copy of this judgment. It is
made clear that.the amount of pay for 24 days is also included
in the amount as due^ uhich is fij 668/-<40

4. Learned counsel for the applicant is also pressing
for interest at the rate, of 1,8^ from 1.8.1994 till the actual
date of payment.In this connection, Shri flhlauat, learned

counsel for the, applic ant submits that the a.oplicaot haeb
submiited a copy of the revision judgment of the Punjab and
Haryna High Court, Chandigarh dated 8.7.94 to .the respondents
in August, 1994,00 uhich they had failed to take any action

as require^^hem. Th eraaf t or , this 0 A hps been filed on
27. 2.1996.^ taking into account the facts and circumstances

/of , the Case, the applicant shall also be entitled to ^ 2%
interest on th.s above payments from 1.4.-1995 till the actual
dare of payment,

disposed of as above at the admission stage
itself. No order as to costs;

(ijmt, Lak shmi Suamlnathan)
Member (J)
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